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CENTRAL ADMINISTRATIVE TRIBUNAL
CHENNAI BENCH

OA/310/00254/2019
Dated Wednesday the 6th day of March Two Thousand Nineteen

CORAM : HON'BLE MR. R. RAMANUJAM, Member (A)
     HON'BLE MR. P. MADHAVAN, Member (J)

R,Karuppaiah,
S/o. Ramu,
Post Man,
Thiruppullani Sub Post Office,
Thirupullani, Ramanathapuram District. ….Applicant

By Advocate M/s. N. Balamuralikrishnan

Vs

1.The Union of India rep by,
   The Post Master General (Southern Region),
   B.B.Kulam, Madurai 02.

2.The Director of Post Office (Southern Region),
   B.B.Kulam, Madurai 02.

3.The Senior Superintendent of Post Office,
   Madurai Division,
   Tallakulam HPO, Madurai.

4.The Superintendent of Post Office,
   Ramanathapuram Division,
   Ramanathapuram. ….Respondents
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ORAL ORDER

(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A)) 

Heard. The applicant has filed this OA seeking the following relief :

"To allow the original application thereby directing the respondents to regularize
the applicant service from 04.01.1999 and re-fix his scale of pay on par with the
persons who had joined the service along with the applicant in the year 1999 in
the post of GDS Branch Post Master with all attendant benefits including arrears
of  salary  and  promotion  based  on  the  representation  of  the  applicant  dated
28.10.2018 submitted through 4th respondent and thus render justice."

2. It is submitted that the applicant had made a representation dt. 28.10.2018

which is still  pending for consideration. Accordingly, learned counsel for the

applicant  would  urge  that  the  respondents  be  directed  to  consider  the

representation within a  time limit  to  be stipulated by this  Tribunal  and pass

appropriate orders.

3. Keeping  in  view the  limited  relief  sought  and  without  going  into  the

substantive merits of the case, we deem it appropriate to direct the respondents

to consider Annexure A10 representation dt. 28.10.2018 in accordance with law

and pass a reasoned and speaking order within a period of three months from the

date of receipt of a copy of this order.

4. OA is disposed of at the admission stage.

(P. Madhavan)     (R. Ramanujam)
   Member(J)               Member(A)

06.03.2019
SKSI


